| TEM NO 17 COURT NO. 2 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Q...... of 2015
CC No(s). 20091/2014

(Arising out of inpugned final judgrment and order dated 27/02/2014
in WC No. 46537/2010 passed by the High Court O Judicature at

Al | ahabad)

STATE OF UP & ORS Petitioner(s)
VERSUS

BALDEO RAJ Respondent ( s)

(with appln. (s) for c/delay in filing SLP and office report)

W TH
SLP(O....... of 2015 (CC No. 21050/2014)
(Wth appln.(s) for c/delay in filing SLP and O fice Report)

Date: 20/07/2015 These petitions were called on for hearing today.

CORAM :
HON BLE MR, JUSTICE T.S. THAKUR
HON BLE MR JUSTI CE V. GOPALA GOWDA
HON BLE MRS. JUSTI CE R BANUVATHI

P.N. M sra, Sr. Adv.
Abhi st h Kumar, Adv.
Sudeep Kumar, Adv.

Som Raj Choudhury, Adv.

For Petitioner(s) M
M.
M.
M

For Respondent (s)

UPON hearing the counsel the Court namde the follow ng

ORDER
Hear d.
SLP (C) No....... of 2015 (CC No. 20091 of 2014):
M. P. N. M sra, | ear ned seni or counsel appeari ng

t he
petitioners, prays for and is granted four weeks’ time to file a
Signature Not Verified

counter affidavit, filed before the Hi gh Court, to denobnstrate
Digitally signed by
Mahabi r Si ngh
Dat e: 2015.07. 20
17:02: 22 I ST
Reason:
that there was specific avernent nade in the counter affidavit
that actual physical possession of the |and in-di spute has been
t aken over.
2

SLP (C No....... of 2015 (CC No. 21050 of 2014):
Del ay condoned.

We do not see any merit in this special |eave petition, which
i s hereby dism ssed.

for



( MAHABI R SI NGH) (VEENA KHERA)
COURT MASTER COURT MASTER



